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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original J urisdiction)

THURSDAY, THE FIFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRIJUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 6664 OF 2026

Between:
M/s. Santhoshimatha Communications, rep by its Proprietor, Mr. Srinivas
charagondla, 4-145, Rajiv chowrasta, Palakurthy, Jangaon, Telangana-506
252.

..PETITIONER
AND

1. 
?^"!gy-sl3te.Tax officer, o/o Assistant commissioner (state Taxes),
Jangaon Circle, Warangal Division, Telangana

2. Appellate Joint commissioner (sr), punjagutta Division, Hyderabad.
3. State of rerangana, rep. bv its Secretary to Government (Revenue) cr_rt,state ra xes r e omrirerbiai raxes oepi,ir6nI, S#;i;;i;i; ijvjl,iroro.

..RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in thecircumstances stated in tre atrioavit fireJ in"i"*itn, the High court may bepleased to issue a writ of naanoam.us or any other appropriate writ or order ordirection decraring the action oi.tnu irii;;o"no"nt in cancering the GSTregistration certificate of ttre petitioner vide-65i rvo.so AoHpc273TD1zc, asillegal, arbitrarv and in .oniirrLiiion or rrno*iJrtar right to carry business and

fii'i{:Eili'dJ:ti :ffi gJh*+r m:iiri'. *;;,;; ;ii;.t 2o1r ani
the im p us ned a proea r rqectt n *g_"., 

?11r: 
j' ;; il#$. HJrH;r"J# ,|"ffi :Tvide ARN wonriioozzs6ol'i5giirt.,i 

14.11.i62i'r"i.ctins to,orii rhe appeaton the ground ordglav i"iiiing"i_;.ee.;i g;;:;:ithe_order ro. Crn"eration or
Registration pass-eo ov rst nulp*oent vidJ nei. tr".zA36o22s0237o3v 

dated
10 2 202s, with errect iro;bi.;'.Idzo;;;;L;'th=J 

order-dated ta.i zozspassedlJn,Jl3,,# Respondent, ;";;.jils the ,fui;;;il, rired ror revocation or



lA NO: 1 OF 2o2g

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order of 1st Respondent dated 10.2.2025 and consequently direct
the 1st Respt:ndent to revive the GST Registration portal of the petitioner GST
No.36A0HPC'?-737D12C, pending disposal of the above Writ Petition as
othenryise the Petitioner will be put to severe loss and hardship.

Counsel for the Petitioner: SRI K.P. AMARNATH REDDY

Counsel for the Respondents: SRI K. AKARSH, ASST. GP REP. FOR

SRt SWAROOP OORILLA, SPL. GP for State Tax

The Court made the following: ORDER
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Between:

IWs. Sri Santhoshimatha Communications

AND

Petitioner

Dcouty State Tax Officer'

O/o a.isistant Commissioner (State Taxes)'

#;;Jcle, warangal Division'

t"iingunu and two others

ORDER:

Sri K'P' Amarnath Reddy' learned counsel appears for

petitioner

Sri K. Sai Akarsh, learned Assistant Government

PleaderappearsforSriSwaroopoorilla,learnedSpecial

Government Pleader for State Tax' for respondents'

Goods and Services Tax (GST) Registration of the

ResPondents

2

petitioner was cance lled on the ground that the returns were

not furnished for six (6) months. He filed an application for

revocationofcancellationofregistrationon|0.02.2025.
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A sh()w cau;e notice was issued on 19.02.21125. Upon receiprof thre show cause notice, the petitioner instructed hisconsurrtant to fire a requisite apprication to exprain the factualcircurrstances which resurted in non-firing of returns. whenthe Consultant tried to file the documents, 
1,, respondent hadrejectect the application for

18.03.2r)2, or rrr" r.;;O ;;, ;;j;; ;;. ; ;
the notir:e within the specified time. The petitioner thereafter
filed an appear before 2nd respondent on 14.07.2025. The
appear has been dismissed as it is beyond the condonabre
period prescribed under Section r07 and r07(4)of the state
Goods and Services Tax./centrar Goods and services Tax Act,
2ol7.The petitioner tried to fire the revocation apprication but
GSTN portar did nor permit him. Therefore, he has been

compelled to approach this Court.

3' It is subrnitted that if the appricant is ailowed one more

oppOrtunittl to explain the grounds taken in the show cause

notice on his application for revocation of cancellation of

registration, the petitioner would be able to satisff the

\
\
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competent authority' He has referred to the order dated

03.11 .02z5passed by this Court in Writ Petition No'33069 of

2025.

4. Learned counsel for the Revenue submits that the

applicationforrevocationofcancellationofregistrationwas

rejected o: tnt ground of non-filing of the reply within the

stipulated period' He submits that this Court may in such

circumstancespassappropriateorders.

5. Having regard to the facts and circumstances noted

hereinaboveandthatthepetitioner'sappticationforrevocation

.of cancellation of registration was rejected apparently for

non-filingofreturns,weareoftheviewthatthepetitionermay

beallowedanopportunitytofileafreshapplicationbeforethe

competent authority for revocation of cancellation of

registration. If such application is filed within a period of two

(2)weeks,thecompetentauthoritywouldconsiderthesame

within a reasonable time after giving an opportunity to the
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petitioner.
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The instant Writ petition 
is accordingly disposed ofThere shall be no order as to costs.

Miscellaneous apprications, if any pending, shall stand
closed.

SD/.A. JAYASREE
REGISTRAR

//TRUE COPY//
SECTION OFFICER
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To,

BN

1' Deputy {itate Tax officer, o/o Assistant commissioner (state Taxes),Jangaon Circle,Warangal Division, Telangans 
- :"

2 Appellate Joint commissioner (sr), punjalutta Division, Hyderabad.
3. The secretary to Governmeni (Revenue) cr-il, state o.f r.ang"na, state

Taxes / commercial raxes Department, secreta rital, Hyderabad.
4. One CC to SRI K.P. AMARNATH REDDY, Advocate tOpUCI
5. Two CCs to SRI SWAROOP OORILLA, SPL. GP for State Tax, High Court for

the State rtf Telangana [OUT]
6. Two CD C:opies
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HIGH COURT

DATED :0StO3t2O26

WP.No.OO64 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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